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open court. 

CENl'RAL ADMINISTRATIVE TRIBUNAL. ALLAHABAD BEN:H. 

ALLAHABAD • 
• • • 

contempt petition ao. 207 of 2002 

IN 

original Application nc. 979 of 2001. 

this the 25th day of May•2004. 

HON'BLE MR D.C. VERMA. VICE CHAIRMAN 
I-lON'BLE MR D.R. TIWARI. MEMBER(A} 

1. Rajesh Kumar. s/o late Jhagga prasad. 

2. smt. Janki oevi. w/o late Jhagga Prasad. 

Both are resident of Jai prakash Nagar. Shivpurwa. 

District Varanasi. 

Applicants. 

By Advocate: sri V.K. Srivastava. 

versus. 

1. sri Kamlesh Kwnar Gupta. Divisional Railway Manager. 

Northern Railway. Hazratganj. Lucknow. 

Respondent. 

By Advocate: sri P. Mathur. 

ORDER 

PER D.C. VERMA. VICE CHAIRMAN 

This Contempt petition-has-been filed for wilful 

disobedience of the orders of the 'l.'ribunal dated 5.4.2002 

passed in o.A. no. 979 of 2001 in re. Rajesh Kumar & 

Another Vs. union of India & ors •. While deciding the 
1( . 

aforesaid o.A •• the Tribunal directed the respondents 

to consider the case of the applicant in case the 

applicant gives a fresh representation alongwith all 

the documents annexing to substantiate the claim witnin 

a period of 2 weeks from the date of receipt of the 

order .nd pass a reasoned and speaking order thereon 

within a period o~r monthe from the date of receipt 
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of representation. With the above directions. the O.A. 

is disposed off with no order as to cests. 
11 

2. ~ring the course of arguments. Sri p. Mathur. 

learned counsel for the respondent stateei that though,' 

the formal reply has not been filed my the respondent, 

the competent authority has already passed the order 

on the applicants• representation and a copy of the order 

has been sent to the applicant by registered post on 

17.3.2004. Another copy h.s been served to the counsel 

for the applicant today. 

3. 'lhe learned counsel for the applicants su:tmitted 

that though the respondent- passed the order, against 

which applicants have grievance. but the order has been 

passed after a ver:y long delcY~ For that. Sri p. Mathur, 

counsel for the respondent submits that in the Reply. 

they have already r~or being excused and the delay 

was Aot in!?entional. 

,. As the compliance of the Tribunal's order has 

substantially been made by the respondent, no contempt 

is made-out. 'Ihe Contempt petition is dismissed. ~tice 

issued to the respondent is hereby discharged. 
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VICE CHAIRMAN 
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